Arb.A. No.5/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

01.10.2013

As prayed for by the learned counsel appearing for the
parties, list it again on 04.11.2013.

JUDGE

Lo



Cont.Cas(C) No.22/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

01.10.2013

Mr. H Abraham, learned counsel for the respondent
prays for one week’s time for filing affidavit-in-opposition.

The prayer is granted.

List this case again on 08.10.2013.

JUDGE

Liam



Cont.Cas(C) No.23/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

01.10.2013

None appears for the petitioner.
List this case again after Puja vacation.

JUDGE

Lo



MC (Cont) (C) No.312/2013
In Cont.Cas(C) No.20/2013

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

01.10.2013

Heard Mrs. T Yangi, learned counsel appearing for the
applicants/respondents and Mr. P Nongbri, learned counsel for the
opposite party (writ petitioner).

By an order of this Court dated 24.09.2013, the
applicants/respondents in the contempt petition are directed to
appear in persons before this Court at 10:30 AM sharp on
03.10.2013; and if the directions of this Court in the interim order
dated 22.11.2012 are complied with, the personal appearance of the
applicants/respondents in the contempt petition may not be required.

On perusal of the said order of this Court dated
24.09.2013, there are some typographical mistakes inasmuch as, the
figures “23.10.2013” had been typed wrongly in place of
“03.10.2013” and also the figures “22.11.2013” had been typed
wrongly in place of “22.11.2012”. The said typographical mistakes in
the order dated 24.09.2013 are corrected in such a manner that
whenever the figures 23.10.2013 appeared, it should be read as
03.10.2013 and in the same manner, the figures 22.11.2013
appeared, it should be read as 22.11.2012.

In para 6 of the present application, the
applicants/respondents clearly stated that due to picketing of the
Office and the holidays in between, the directions of this Court in the
interim order dated 22.11.2012 cannot be fully complied with and for
full compliance, little more time is required. Regarding this point, this
Court put a pointed question to Mrs. T Yangi, learned counsel
appearing for the applicants/respondents in the contempt petition,
what would be the period requires for full compliance with the
directions of this Court in the interim order dated 22.11.2012? and
Mrs. T Yangi, in clear terms stated that at least a week’s time from
today will be required for full compliance with the directions of this
Court in the interim order dated 22.11.2012. Taking into
consideration of the assurance made by the learned counsel for the
applicants/respondents and also para 6 of the present application,



[L\S)

further 12 days time is granted from today for full compliance with the
directions of this Court in the interim order dated 22.11.2012. List this
case again on 21.10.2013. The personal appearances of the
applicants/respondents are dispensed with for the time being.

The Registry is directed to furnish a copy of this order
to the learned counsel appearing for the parties in the course of the
day.

JUDGE

Lian



